
FIR NO. 476/20 
20 . Civil nes 

Us 279/304 A IPC 
05.12.2020 

Vile Oice Order No. 1277/2259)-10.) DN1IDYC ovul lo0ckdown/ Physical Courts Restwl dated 25,11.2020, the cases are bemK uken u through Vilen Comferencing foda 2020 
Joined thrvugh Video conlerencinK On Cisco Wehex. 

This is an application for releasing ol vehicle bearing No. GJ 01 Dv 5333 n superdari filed by applicant. 
Present: Ld. APP for the State (through V.C.) 

Sh. Ishan Ahmed, ld. Counsel lor applicant (through V.C.). 

Reply filed by 10/ PSI Kishan Chand electronically. Copy of the same has 

been sent to Ld. Counsel for the applicant. I0, in his reply, has stated that the vehicle 

bearing No. GJ 01 DV 5333 is the offending vehicle involved in the alleged accident. It 

is further stated that DL, RC, insurance and permit of said vehicle have been verified 

online and found to be correct. It is further stated that the ownership of the vehicle has 

been verified from the concerned authority and as per the verification report. same is 

registered in the name of Satish Kumar. 1O submits that the investigation qua the vehicle 

is complete and he has no objection, if the same is released on superdari. 

The applicant submits that he is the attorney of registered owner of vehicle 

namely, Satish Kumar. The applicant has filed the copy of truck power of attorney and 

RC on record to this effect. 

In these circumstances and as per directions of Hon'ble High Court of Delhi 

in matter of "Manjit Singh Vs. State" in Crl. M.C. No. 4485/2013 dated 10.09.2014, 

the aforesaid vehicle be released to the applicant/ registered owner subject to the 

following 
. Vehicle in question be released to applicant/ registered owner oniy 
Subject to furnishing of indemnity bonds as per the valuation of the vehicle, 
to the satisfaction of the concerned SHO/ IO subject to verification o 

documents. 
2. 1Oshall prepare detailed panchanama mentioning the colour, Engin nunber, Chassis number, ownership and other necessary details of tne 



vehicle. 

3. 10 shall tak the colour photographs of the vehicle from different angles and also of the engine number and the chases number of the vehicle AThe photographs should be allested and counter signed by the complainan/ applicant and accused. 

5. 10 is directed to verify the RC, permil and DIL of vehicle issued in favour r of applicant prior to release of the vehicle. 

Scanned copy of this order be sent to Counsel for applicant and to IO/SHO 
concerned through email. 

One copy be sent to Computer Branch, THC for uploading on Delhi 

( 
District Court Website. 

(SHIVLI TALWAR) 
MM-06(CTHC/Delhi/05.12.2020 



State V/s Nitin 
c-FIR No. 000426/20 

P.S. Civil Lines 
U/S 392/41 1/34 IPc 05.12.2020 

Vide Office Order No. 1277/22595-765 DJHQyCovid Iockdown/ Physical Courts Rosterl 2020 dated 25.11.21020, the cases are being taken up through Viden Conferencing today. 

Joined through Vidco conferencing. 
The present application for grant of bail Uls 437 Cr.P.C. has been moved on 

behalf of applicantlaccused Nitin. 

Present Ld. APP for State has joined the meeting through Cisco Webex. 

Mr. Pradeep Kumar, ld. Counsel for applicant/accused has joined 
meeting through Cisco Webex. 

It is submitted by Ld. Counsel for applicant/accused that 

applicant/accused is innocent and has been falsely implicated in the present case. It 

is further submitted that no recovery has been made from or at the instance of the 

applican/accused and the alleged recovery has been planted by the police. It is 

further submitted that applicant/accused has been arrested on the disclosure 
statement of co-accused. It is further submitted that the past antecedents of the 
applicant/accused are clean and he has not been involved in any other case. It is 
further submitted that the applicant/accused is in J/C since 31.10.2020 and 
nvestigaion qua him is already complete and he is no more required for any Custodial interrogation. Therefore, it has been prayed that the applicant/accused be released on bail. 

Reply of TO has been filed electronically. Copy of same has been sent 

that applicant/accused robbed one Vivo blue colour mobile and Rs. 7000/- Irom 

1d. Counsel for the applicant/accused electronically. Perusal of the reply reveais 

olour mobile and Rs. 7000/- from 

Contd: 
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